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THE MINISTER OF STAL IN THE
MINISTRY QF HOME AFFAIRS
(SHR] DHANIK LAL MANDAL): (a).
In case of vacancies filled in prcmction
on the basis of senlority subject to fit-
nesg in all appointments to Group A,
Group B, Group C and Group D (for-
mer Class I, Class .1I, Class III and
Class IV} services, there is reservation
of 15 per cent and 74 per cent for Sche-
duled Castes ang Scheduled Tribes res-
pectively. But in case of those filled
by selection, reservations at the above
percentages extend only to the lowest
rung of Group A (Class I) services/
grades. Mh~promotion by sefection, fo
posts within Group A (Class 1) which
carry an ultimate salary of Rs, 2250/-
per month or loss (in the revised
scale), there is no reservation tbut the
Scheduleg Caste/Scheduled Tribe offi-
cevs who are senior enough in the zone
of consideration for promotion so as to
be within the numba2r of vacancies for
which the selett list has to be drawn,
would be included in that list provided
they are not consideed untit for pro-
motion. ’

(by The information will be collect-
ed from e various Ministries/Depart-
ments and laid on the Table of tke
House,

Facllitles to Arrested Satyagrahis in

6132. SERI MANORANJAN BHA-
KTA. Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether 62 Satyagrahis includ-
ing women were arrested at Rangat,
Andaman . islands, 10.00 hrs. on 2ist
February, shifted for Mayabunder st
13.15 hrs. and reached at Mayabunder
at 1530 hrs. were not provided food
either gt Rangat or  Mayabupder and
all persons were asked to stay at open
8ir space on muddy ground for 24 hrs.
ing detenug were  compelled {o make
bed with jungle ieaves and ‘spent en-
fire night in ptter cold. weather; and
co(b) if g0, what. actipn. Gavernment
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- THE MINISTER OF STATE IN THE
MINIETRY . OF HOME AFFAIRS
(SHR; DHANIK LAL MANDAL): (a)
and (b). The Andaman and Nicobar
Administration arrested 82 persons on
21-2-1979 when they were picketting at
the gates of the Tensil and Block De-
velopment offices at Rangat and were
not allowing the staff to attend to their
official duties.

2. The arrested pecrsuns were provid-
ed food at about 12.00 hours by & local
political party nefore they were sent
at about 1245 hours by a truck to
Mayabunder which is about 75 Kms.
from Rangat.

5. On arrival at Mayabunder at
about 15.30 hours they were immediate-
ly produced before the Judicial Magis-
trate 1st Class. Since the arrested
persons refused to Zo an bail or perso-
nal bonds, they were remanded to judi-
cial custody till 7-3-1975. They were,
however. released ou 28-2-1079.

4. The undertrials were brought to
the judicial lock-up at Mayabunder at
about 17.30 hrs. Dinner was served to
them immediately.

5, The undertrials were accommo-
dateq in the judicial lock-up building
at Mayabunder. It is not true that
they were asked to make beds with
jungle leaves. Since bed sheets were
not available to we given fo such &
large number of undertrials, tarpau-
lines were arranged and supplied to
them,

Propuil 1o bulld 4 Powerful Nuclear
) Accelerator

6133. SHRI S. R. DAMANI: Will the
Minister of ATOMIC ENERGY be
pleased to state:

(a) whefher Government are consi-
dering a proposal to build a powerful
nuclear accelerator; and

(b) if so, the details in respect of the
feasibility, location, cost and’ utility?





